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IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 
COURT-IV 

     ITEM No.302 
IB/426/ND/2026 

 
IN THE MATTER OF: 
Cheer Breweries Ltd. ....                       Applicant     
Versus   
B9 Beverages Ltd.  Respondent  

 
Under Section 7 of the Insolvency & Bankruptcy Code, 2016 
 

       Order delivered on 24.09.2026 
CORAM: 
SHRI MAHENDRA KHANDELWAL   
HON'BLE MEMBER (JUDICIAL) 
 
SHRI ATUL CHATURVEDI 
HON'BLE MEMBER (TECHNICAL) 
 
PRESENT: 
For the Applicant     : Adv. Anushree Malaviya, Adv. Anhad Chaudhry 
For the Respondent :   

 

 
HYBRID HEARING (PHYSICAL & VC) 

ORDER 
 
Ld. Counsel on behalf of the financial creditor is present physically.  

This is a petition filed under Section 7 of the Insolvency & Bankruptcy Code, 

2016. 

 

It is brought to our notice that currently 15 petitions against the same corporate 

debtor are pending in various Benches of this Court at Delhi. The details of which 

are as under: - 
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Registry may take suitable steps for placing all the matters in one Court/Bench 

as all the matters are related to one corporate debtor.  

The tentative date is fixed for 28.10.2026. 

 
 Sd/- 

(ATUL CHATURVEDI) 
MEMBER (TECHNICAL) 

 Sd/- 
(MAHENDRA KHANDELWAL) 

MEMBER (JUDICIAL) 


